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Reserved

CENTRAL ADMINISTRATIVE TRIBWNAL
ALLAHABAD BENGH
ALLAHABAD

(riginal Application No, 1726 of 1994

Allahabad this the ,3,‘%{": day of jmta_ 2000

Hon'ble Mr,S.,K.I. Nagvi, Member 3J0
Hdn'ble Mr M,P, Singh, Member (A

Kure A/A 56 years, Son of Kishori, resident of
Dhawakar, Tahsil, Mahuranipur, Jhansi.,

Petit ioner

By Advocate Shri R.,K. Nigam

-

Versus - >

1% Union of India through General Manager,CEntral~\_"“1w

Railway, Bombay V,.T, _

2% Divisional Reilway Manager, Central Railway,
Jhansi.

3. Divisiénal Operating Manager, DR, Office,
Jhansi.,

4. Senior Divisional Operating Manager, D.R.M,
Office, Jhansi.

S, Assistant Operating Manager, Central Railway,
Jhansi,

Respondents

By advocates Shri A,V. Srivastava

By Hon 'ble Mr,S,K.I, Nagvi, Member (J)
: The departmental inquiry was proceeded

against the applicant - Shri Kure Kishore on the
charge of unauthorised absence from duty from 24.11.91

to C1,07.92. The Inquiry Off icer found him guilty of
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2 The applicd

_hurried without exha

S T IR Yl e ‘ ‘F'"j. RERL U s Cefiee e ey
the charge and '*"?fid\a'x- ';GREEEIB-_ -“f_f:tji.'v'i}i-ﬁfn-_i 24,8,93(a

the di&cigiinary aufhaﬁiﬁy'ﬂg Y
cunulative effect, i d | |
against fﬁiﬁfﬁrﬂﬁrWHHQ“ﬁHEJﬁﬁﬁi@}?*ﬁﬁiﬁf?“fﬁ'}
vide order dated 10,12 .93(annexure rhﬁ}m delided
"l:__he: appeal with the order to reduce ?'T | 1
of reduction to lower _gr_a-dg of Point i
5 .800-1150/~ for 2 years, fixin@.pay

(non-cunulative ),

order in revision, where #he punishi
a J‘

reti

from reduction in Qrade %0 compuls o
Copy of this order dated L.B.9%4 has bean

as annexure A-4, The applicant has come

the Tribunal impugning th uniéhm;en{i'.o
appellate erder and the offler passed ._bx
al authority, :
3 The responden§ have contested

case and filed the c-ounterfﬂpflﬁf"-.-
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ed counsel for %

4 * Heard_, the

rival contesting parties an' perused the rec :

5% The doors of F‘ ibunal are _'
when all other doors in th d rt‘“ﬁ“t have heen
closed and no remedy reqf’ | |
departmentel authorit |
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evident from the revisional order (annexure A-4)
that appeal lies against this order of compulsory
retirement under Rules 18 and 19 of the R.S,(D&A)
Rules, 1968, which could be preferred within 45
days from the date of communicétion of re4visional
order., The applicant 4did not avail this opp~
ortunity and just rushed to the Tribunal, There-
fore, we decline to grant any relief in the matter
in which we have been approachitbefore it is mature,
However, it is provided that, incase the applicant
prefers a departmental appeal under Rules 13 and

19 of the R,5, (D8 JRules, 1968 within one month

from the date of Jdommumicstion—pf this order, the =

same may be entertained and decided notwithstanding

the period of limitation in this regard.

6, The O.A, is disposed of with the

above observation., No order as to costs,
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